\ 2241 TEM NO. 4 COURT NO. 10 SECTION | X

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).22355/2004
(From the judgenent and order dated 05/08/2004 in W, No. 6067/2004 of The

H GH COURT CF BQOVBAY)

TANAJI RAMCHANDRA NI MHAN Petitioner(s)
VERSUS
SWATI VI NAYAK NI MHAN & ORS. Respondent ( s)

(Wth appln(s) for exenption fromfiling O T., PERM SSI ON TO FI LE ADDL. DOCUMENTS and
prayer for interimrelief and office report ))
W TH SLP(C) NO 23763 of 2004

(Wth prayer for interimrelief and office report)

Date: 07/10/2005 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE S.B. SINHA
HON BLE MR JUSTICE R V. RAVEENDRAN
For Petitioner(s) M. A S. Bhasne, Adv. (NP)
Ms. Jayashree Wad, Adv.
M . Ashi sh Wad, Adv.
M. Neeraj Kumar, Adv.
M. Arvind Gupta, Adv. for
MS. J.S. Wad & Co.
For Respondent (s) M . Chadra Shekhar Ghate, Adv.

M. Vishwajit Singh, Adv.
M. Mkarand D. Adkar, Adv.

M. Vijay Kumar, Adv.

UPON hearing counsel the Court made the follow ng

ORDER



wayj )

Pl eadi ngs are conpl ete.

(Meenu Set hi)

Court Master

Put up for final

di sposal on 28.10. 2005.

(Pushap Lata Bhard

Court Master



